
25S Leave of Absence from DECEMBER 17, 1973 
Stgs. of House 

DeIhl Urban Art 2515 
Commbrion Bm 

(Mr. Speaker) 

Some of the Members have written 
to me personal letters in whi~h onlv 
one line they Wl'lte concerning thel~ 
ab"E'nce ~nd sPf'kin~ le~ve for the 
period. The letters contain other 
things also. 

SHIH SE7HTYAN (Kumbekonam): 
Onlv tl,e extract may be sent to the 
committee. . 

MR. SPEAKER: I think. 11 you 
~gree. 0" Iva" extract may be sent by 
me to the Committee. 

HON. MEMBERS: Yes. 

MR. SPEAKER: Now. is it the 
plea"l1re 0' the Hnuse that leave as 
recommended by the Committee may 
be granted? 

HON. MEMBERS: Ye3. 

MR SPIl:AKER: So this motion Is 
carried. Thqnk vnu VeT"V much. The 
Members will be informed accordingly. 

MR. SPEAKER: Now. may I know 
whether the Railww Minister is ready 
with his statement? 

THE MINISTER OF RAIL WAYS 
(SHRt L. N. M1SHRA): Sir, we 
have got 4 hours On RailwRv,. That 
is tn s~y. two hnl1rs are 3vRil.bl" for 
R.ilwRv Conv~ntion COTl"mitt",,'s Re-
JY)rt ~nil twn hour< are available fnr 
the ~""nlemenhrv Doma"rk. Tn .11, 
alto.!etl,er. 4 hnllrs are available for 
dl.cus<ion and if hr)T1. Members '''ant 
th .. v can brin'! in all thpq~ matt"rs 
durin'! the di.~lls.;on. But I am In 
your hands and if vou want mo tf) 
rna"" R st.to,...,,,,,t. Twill m.1<e it. at 
2 o'clock. But I thou!!ht that sin'ce 
we are h'!lvi,,1'! a r1i~eusC::lo", we c~n 
dl.cu·. all these points at the time of 
the discussion. 

]'.fIt. !';P~AKER: When tho Annro-
prlatlon Bill is coming you will have 

onnortunlty. You can throw away the 
Bill. That Is as gOOd as a motion of 
oensure. We are hqvinc a diJcusalon 
and the Mini6t.er w11I. reply at that 
time. 
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12.27 brs. 

SUPPT.E~NTARV DEMANDs FOR 
GRANTS (ORISSA). 19'711-74 

THE MTNISTER OF STATE IN THE 
MINT~'MtY OF FINANCE (SHRI K.. R. 
GANESH): Sir, I bel( to present a 
statetm!nt showing Supplementary De-
mands for Gr-nts of the State of 
Orissa for 1973-74. 

12.2'7-1/2 hl'll. 

DELID URBAN A1tT COMMISSION 
HILL-

mil: MTNI~'W,R OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI1 : Sir, I bel! to move for 
leave to Introrluce a Bill to provitle 
for the e·ta blishment of the Delhi 
Urban Art Commission witW' a view to 
pre."rvln!!. devoelonln!l and maintain-
ing th,! "".thl'tic Qualltv ofurbqn and 
environmental design within Delhi. 

MR. SPEAKER: Mr. MBdhu 
Llmaye, you wanted to oppose it. 
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~7,trQttet Under AGRAHAYANA 26, 1895 (SAKA) 
Rule 377 

Matter Under \'258 
. Rule 377 

~ ~1IiT1ft' ~ if ~ 
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.. at q'RIIQI'I' .... WI1I' 
q~~tf~~iii~ 
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MR. SPEAKD: The question is: 

"That leave be granted to intro-
duce a Bill to provide for the estab-
lishment of the Delhi Urban Art 
Commission with a view to preserv-
ing, developing and maintaining the 
aesthetic quality of urban and en-
vironmental design within Delhi" 

The motion was adopted. 

SHRI BHOLA PASWAN SHASTBJ: 
Sir, I introduce the Bill. 

1U9 Jar&. 

~TTER UNDER RtJI..E 3'1'1 

Govt:1U04ENT·s DECISION '1.'0 IIAISI: IIX-
FACTORY PRICE OF LEVY StrGUl AND TO 

INCREASE DUTY ON _·aLBS1JIJAB 

l\4R. SPEAKER: On'!luie .37'1. re-
&&¢ing extractive ~ of leU 
suaar, I got this nOtice from two han. 
Members. I hope that the little time 
that is available, they will be able 
to distribute among themselws. 

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : I respectfully draw 
the attention of the House to the 
decision of the Government dective 
from December 15: (a) to raise the 
ex-factory price of levy sugar. from 
Rs. 151 to Rs. 158.6 per quintal; and 
(b) to increase the c1u~,. on.tree sale 
sugar, which constitutes 30 pei- Cent of 
the total preclucti.on, from SO per cent 
to 37.5 per cent ad valorem. The 
decision to r8ise ex-factory price . of 
levy sugar will make a clean &itt of 
more than Rs. 20 crores to the sugar 
magnates. The decision to Increase 

2795 L.S.-to 

the duty on free sale sugar will in-
crease the price of sugar in the open 
market 

It raises a serious constitutional 
issue whether eXI!ise duty could be 
Increased without the approval of 
ParUament. Parliament is sitting and 
the excise duty has been raised by 
the Government without its approval , 

Coming as it does, on the eve of 
the elections in U.P. and in some 
other States, there are serious allega-
gations that the Government had done 
it as quid [J'rO quo. The ruling party, 
it is alleged, has got quite a huge 
amount--Rs. 5 crores or so-from the 
lIogar factories, from the sugar manu-
facturers. (Interruptions). Wh7 ale 
you objecting? I am only referring 
to the allegations. I am also making 
an allegation that Rs. 20 crores went 
to the sugar JIIIIIIl8teII. Earlier also, 
during 1971-72, there were serious 
allegations that the Government had 
extracted a huee amount of money 
from the sugar magnates and later on 
allowed them to Ileece the CODllUlllel'll. 
Now, that is what ill being repeated. 

SBRI. V1KRAM MAHAJ'AN (Kan-
gra) : Sir, I rise on a point of order. 
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